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I, the central aqmnistratiue tribunal
principal bench

Date of decision 16<,12,95
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Shri Baouar Pal
«/o Shri PrabHu Dayal9
R/0 RZF 77/18»Raj Nagar-II
Palam ColonyoNew Delhx-45
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(By Advocate Shri A.K«Trivedi )
Us.

Cantt-110010

3, Garrison Engin ear (North)
Air Fores Palam#
Oalhi Cantt-110010 Raspondontc

(By Advocate Mrs Moara Chfeibbar)
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